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Applicant ( s) 
Versus 

Respondent ( s) 

Sr. No I Date 0 r d e r s Office note as to 
action (if ay ) 
takes tn order 

I 	 REGLTER 

IeiStra1 

-41 

Cal]. on 21.9.1995 for 5,3mission 

?E M&.R 	TRTIV) 

Adjourned to 26.9.195 at request 
LL /, 

t4iM&R (AD 	SAT DIE) 

It was mentioned by z Shri R.N. 

Mohanty, learned counsel for the 

petitioner that the main reliefs 

prayed for by him have already been 

granted to the applicant inasn&ish as 

he has been reinstated in service upo 

a review of the case. To that extent. 

the petitioner no.onger has any 

grievance in the matter. It was, 

however, mentioned that the petit ioe 

has submitted a representation to the 

2 	.9. 

3 	121.9. 

4 27.9.95 

Director of Postal Services, erhamj*i.L( 

It is directed that the Directo 

of Posta 1 Serv ice s 	rhampur, shall 

-- 	 • 	 ___________________________________________ 



Office note is 
'Of 

 
action ( if any) 
taken on otder 

Serial 
No. of 	Date of I 
Order 	Order 

..4 :7.9.95 

Order with Signature 

dispose of the represe&itat ion as per 

rules within 45 days from the date of 

receipt of a copy of tse orders. 

Thus the application is disposed 

of • Iard Shri Ahok Mjsra,1earned 

Senior Standing Counsel. 

Send a copy of this order to the 

Director pa of postal Services,rha%c 

and a copy of the orders be made avail 

to the petitioner's counseh 
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